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Record of Proceedings

During hearing, the learned counsel for SAIL-BSL submitted that in
terms of directions of the Commission during the hearing on 12.1.2012,
affidavit enclosing copy of the distribution license along with details have been

filed.
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2. Learned counsel for BSAL submitted that written submission has been
filed on behalf of the respondent and no further submission is required to be
made. If the Commission desires any information to be filed, the same will be
complied with.

3. Learned counsel for the petitioner and other respondents submitted that
they have concluded their arguments.

4. The Commission reserved its order in the matter.

By Order of the Commission

Sd/-
(T.Rout)
Joint Chief (Legal)
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